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INTRODUcnON 

I. the Chairman of the Committee on Government Assurances. as 
authorised by the Committee, do present on their behalf. this Eighth 
Report of the Committee on Government Assurances. 

2. The Committee (1991-92) were constituted on November 25, 1991. 
3. The Committee at their sitting held on August 5, 1992. reviewed the 

pending assurances of the Ninth Lok Sabha pertaining to the Ministries of 
Rural Development, Space, Steel, Surface Transport, Textiles, Urban 
Development, Water Resources and Welfare. At their sitting held on 
November 20, 1992, the Committee considered and adopted the draft 
Eighth Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of 
the Report. 

5. The conclusions/observations of the Committee are contained in the 
Report. 

NEW DELW; 
November 20, 1992 

Kartika 29, 1914 (Saka) 

DR. LAXMINARAIN PANDEY, 
Chairman, 

Committee on Government Assurances. 



REPORT 

CHAPTER I 

REVIEW OF PENDING ASSURANCES OF NINTH LOK SABHA 

During the Ninth Lok Sabha, 2827 assurances were culled out from the 
Lok Sabha Debates. Out of these, 2185 assurances have been 
implemented. These figures take into account the statements of 
implemented assurances laid on the Table of the Lok Sabha by the 
Minister of Parliamentary Affairs upto December 20, 1991. 

1.1 At their sitting held on January 20, 1992, the Committee took up for 
examination the first batch of 213 assurances of the Ninth Lok Sabha 
pending implementation. Thereafter, the Committee reviewed four more 
batches of pending assurances of Ninth Lot Sabha at their sittings held on 
March 16, April 9, April 28 and May 28, 1992. 

1.2 The observations of the Committee in respect of these assurances arc 
contained in their Fourth, Fifth, Sixth and Seventh Reports (1991-92). 

1.3 At their sitting held on August 5, 1992 the Committee reviewed the 
last batch of 73 pending assurances of the Ninth Lok Sabha. These 
assurances pertain to the Ministries of Rural Development, Space, Surface 
Transport, Textiles, Urban Development, Water Resources and Welfare 
and arc based on the position as obtaining on July 14, 1992. The text of 
the questions and the assurances given thereto are annexed to the Minutes 
of the sitting at Serial Nos. 1 to 73. (Annexure). 

1.4 The Ministry-wise details of assurances reviewed are given in 
Appendix-II. 

1.5 The Committee decided to pursue 70 assurances given at S1. Nos. 1 
to 68, 70 and 72 and decided not to pursue the remaining 3 assurances 
given at SI. Nos. 69, 71 and 73 as these pertained to routine administrative 
matters. 

1.6 The Committee note that out of 70 assurances that were decided to 
be pursued, 7 assurances (details given in annexure to the Minutes at 
S1. Nos. 6, 7, 37, 38, 39, 41 and 51) have been implemented as per 
subsequent statements laid by the Minister of Parliamentary Affairs on 
August 19, 1992. Thus the remaining 63 assurances are still pending for 
implementation. 

• 
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1.7 In regard to assurances at SI. Nos. 11, Il, 14, 15, 16, 17, 19, 26, 19, 
30,31, 32,33, 36, 40,43,44,45, 46, 47,49, SO, 51, 54, 57, 60, 61, 61, 67, 
68 and 72, the Committee also nnd that the eoncerned MlnlstrylDepartment 
have not sought extension of Ume before the expiry of three months 
stipulated for Implementing the pending assurances. The Committee are 
distressed to note that the MlnlstrylDepartment concerned have not soUlht 
even a slnele extension from the Committee In respect of assurances elven at 
SI. NOli. 4, 10, 13, 34, 53, 58, 66 and 70. It shows that the concerned 
MinistrieslDepartments are not living any prlorUy to the Parliamentary 
work and are adoptinl a casual approach to the solema promises made by 
their Ministers In the Lok Sabha. The Committee reiterate that It would not 
be correct for the MlnistrylDepartmeat concerned to take lightly the task of 
implementing the pendlna assurances. Where the MinistrylDepartment 
foresee any dirnculty In implementing the assurance within the stipulated 
time, the Committee may be approached for seeklne extension of time 
without fail as per the well-establlsbed Parliamentary practice. The Com-
mittee desire that the MlnistrieslDepartments should tackle the problem 
more seriously and show no laxity In implementina the assurances at an 
early date. 

1.8 The Committee note that in reply to a supplementary on SQ No. 144 
dated January 7, 1991 (at SI. No.4 of Annexure to tbe Minutes) about more 
programmes in regional languqes beamed from a larger number of 
channels operating through satellite, the Prime Minister has catelorically 
observed that "it is a suggestion which should be taken Into consideration 
seriously. I think the Honourable Member has made a very 1000 suuestion 
and the Government will look into it". While the Committee quite 
appreciate the categorical assurance elven by the Prime Minister, the 
Committee would like to point out that it Is unfortunate that the 
Department of Space has failed to comply with it even after a lapse of 11 
months. The Committee do not nnd adequate reasons for not taking such 
good suuestions seriously at the Government level. The Committee depre-
cate the tendency of the Government for takine unduly lung time even for 
co.nsidering sucb an important Issue of general interest and common benefit 
to the masses. This particular issue c..'Oncernlng the people living In rural 
areas of tbe country Is of utmost importance. 

1.9 The Committee are constrained to observe that the Government is 
slow enough to rise to tbe occasion even wbere the Prime Minister has liven 
an assurance to consider the suggestion seriously. The Committee feel that it 
is absol~tely necessary that the Department should strike hard wllh utmost 
priority to fulfil the pending assurance and fulfil the cherished aspirations.of 
the people without any further loss of time. 

1.10 The Committee do not appreciate the pace of implementation of 
assurances. The Committee emphasise that the whole attempt should be to 
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nod out the reasons wby &Slunnca could not be radDlled. The Committee 
are of the view that undue delay In fulnullll tbe assurancel deCeats the very 
purpose of ralslnl the matter on the Door of the House. The Committee 
desire that the MlnlstrleslDepartments concerned sbould take vllorous Iteps 
to Implement the remalnlnl 63 pendllll aDurances selected by the Commit-
tee Cor belnl punued Curther and ensure that the Implementation Is 
completed within the next two months. A positive strattIY may be worked 
out to achieve tbls loal. 

1.11 The Committee allO desire that the MInistry of Parliamentary 
Afraln should review the outstandina assuranca perlodlcaUy and remind 
the concerned MlnlstrylDepartment, wbere necessary, for early Implemen-
tation of tbese assurances. 



CHAPTER n 

PENDING ASSURANCES PERTAINING TO SEVENTH, EIGHTH, 
NINTH AND TENTH LOK SABHA 

2. During the Seventh Lok Sabha 7,231 assurances were culled out from 
Lok Sabha Debates for implementation by the Government. Out of these 
7,230 as.'mrances have since been implemented and only one assurance is 
left to be implemented. 

2.1 During the Eighth Lok Sabha, 9,022 assurances were culled out. Out 
of them. 8.87S assurances have since been implemented leaving a balance 
of 147 assurances to be implemented. 

2.2 During the Ninth Lok Sabha 2.827 assurances were culled out. O~t 
of them 2,464 assurances have since been implemented leaving a balance 
of 363 assurances pending implementation. 

2.3 During the First Session to Fourth Session of the Tenth Lok Sabha 
3030 assurances were culled out. Out of them, 1007 assurances have been 
implemented leaving a balance of 2023 assurances pending implementation. 

2.4 The above figures take into account the latest statements of 
implemented assurances laid on the Table of Lok Sabha by the Minister of 
Parliamentary Affairs on August 19. 1992. 

2.5 Statements showing position of assurances pertainipg to Seventh, 
Eighth. Ninth and Tenth Lok Sabha pending implementation by the 
Government is given in Appendices III and IV. 

1.6 The Committee would like the MlnlstriellDepartments concerned to 
make a crltlca. ana.ysls of the pendln. a .. uranceilO as to Implement them 
without any further loss of lime. 

NEW DELHI; 
November 20, 1992 

Kartika 29, 1914 (Saka) 

DR. LAXMINARAIN PANDEY, 
Chairman, 

Committee on GOllernment Assurances. 
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APPENDIX I 
(Vide para 4 of the Introduction) 

MINUTES OF ELEVENTH SITTING OF THE COMMITTEE O~ 
GOVERNMENT ASSURANCES HELD ON AUGUST 5. 199';: 

The COl1lmillee met on Wednesday. August 5, 1992 from 15.30 hours 10 
16.15 hours 
PRESENT 
CIIAIRMAN 

Dr. Laxminarain Pandey 
MEMBERS 

2. Shri Sui Prathap Annayyagari 
3. Shri B. K. Gudadinni 
4. Shri Balin Kuli 
5. Shri Manphool Singh 
6. Shri Ajoy Mukhopadhyay 
7. Shrimati Pratibha Devisingh Patil 
8. Shri Shashi Prakash 
9. Shri Gadam Ganga Reddy 

10. Shri Chinmaya Nand Swami 
SECRETARIAT 

Shri Murari Lal - Director 
Shri Joginder Singh - Deputy Secretary 
Shri K.K. Ganguly - Under Secretary 

2. The Committee considered their draft Sixth and Seventh Reports and 
adopted them. 

3. The Committee authorised the Chairman and in his absence. Shri 
Ajoy Mukhopadhyay. M.P. to present the Sixth and Seventh Reports of 
the Committee in Lok Sabha on August 11 and 18. 1992 respectively. 

4. The Committee then took up for consideration Memorandum No. 37 
rcgarding review of recommendation of the Committee on Governmcnt 
Assurances in respect of- treating the reply given by the Minister of 
Railways during the Discussion on Railway Budget on July 25. 1991 as an 
assurance. 

5. The Committee perused the new point!: furnished by the Ministry of 
Railways in respect of the issue raised by Shri Basudeb Acharia. M.P. in 
regard to regularisation of contract labour. Shri Ajoy Mukhopadhyay. 
M.P .• did not agrce with the plea taken by the Ministry of Railways that 
the contract workers were not directly paid from the railway funds and. 
therefore. the Railway Ministry could not take the responsibility for such 

5 
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private contract workers. He was of the view that the Railways provided 
wages to workers through contractors. The jobs undertaken by these 
contract workers were perennial in nature. The Railways might change the 
contractors but the contract workers remained unchanged. Citing ,an 
example, he stated that there were a number of contract workers who had 
rendered more than 15 years of service. Such contract workers had been 
regularised by Southern Railway and South Eastern Railway (Kharagpur 
Division). 

6. The Committee were not convinced with the clarifications advanced 
by the Ministry of Railways in regard to treating the workers handling coal 
and ash as not the railway workers and therefore decided to call the 
officials from the Ministry of Railways for oral evidence to finalise the 
matter. 

7. The Committee then took up for consideration Memorandum No. 38 
regaring review of pending assurances pertaining to Ninth Lok Sabha 
(Sixth and final batch) in respect of Ministries of Rural Development, 
Space, Steel. Surface Transport. Textiles. Urban Development, Water 
Resources and' Welfare (Annexures I It II). The Committee reviewed 73 
pending assurances and decided to pursue 70 of them and to drop the 
following three assurances: 

1. usa No. 1621 dated 6.3.91 regarding Cadre review committee for 
.C' and '0' staff of CPWD; 

2. usa No. 4S1 dated 8.8.90 relardinl atrocities on S~heduled Castes 
and Scheduled Tribes; and 

3. usa No. 17S9 dated 7.1.91 regarding law on implementation of 
reservation policy. 

8. The Committee then took notice of larp number of uaurancel 
pending implementation and decided to call the witnesses in connection 
with long pending assurances in their forthcoming meetings scheduled to 
be held on September 1S and 16, 1992. 

'rhe Committee then adjourned. 
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MINUTES OF THE SIXTEENTH SITTING OF THE COMMITTEE ON 
GOVERNMENT ASSURANCES HELD ON FRIDAY. 

NOVEMBER 20. 1992 AT 12.00 HOURS IN COMMITIEE 
ROOM NO. 62. PARLIAMENT HOUSE, NEW DELHI 

The Committee met on Friday, November 20, 1992 from 12.00 hours to 
12.30 hours. 

PRESENT 
CHAIRMAN 

Dr. Laxminarain Pandey 
MEMBERS 

2. Dr. Krupasindhu Bhoi 
3. Shri B. Dcvarajan 
4. Shri B.K. Gudadinni 
5. Shri Prabhu Dayal Katheria 
6. Shrimati Krishnandra Kaur (Deepa) 
7. Shri Manphool Singh 
8. Shri Ajoy Mukhopadhyay 
9. Shri Shashi Prakash 

10. Shri Naval Kishore Rai 
SECRETARIAT 

Shri Murari Lal - Director 
Shri Jogindcr Singh - Deputy Secretary 
Shri K.K. Ganguly - Under Secretary 

The Committee considered their Draft Eighth Report and adopted it. 
3. The Committee authorised the Chairman and in his absence Shri Ajoy 

Mukhopadhyay, M.P. to prescnt the Eighth Report of the Committee to 
Lok SlIbha on Tuesday. November 24, 1992. 

4. The Chairman and the Members of the Committee reviewed the 
performance of the Committee during the one year term of the Committee 
which would expire on November 24. 1992. The Chairman thanked the 
Members for taking keen interest and extending their full cooperation and 
valuable guidance in conducting the proceedings of the Committee in a 
very congenial atmosphere. He also thanked the Members for carrying out 
the well established and healthy traditions of unanimity irrespective of 
their party affiliations and the personal interest while taking decisions 
concerning the common good of the people. 

5. The Chairman also drew the attention of the Members to an 
important issue which was considered by the Committee at their first 
sitting in regard to the effect of dissolution of Lok Sabha on pending 
assurances. The Minister of Parliamentary Affairs wanted that all the 
pending assurances pending at the time of the dissolution of Lok Sabha 
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must lapse. The Committee after considering the pros and cons of the 
issue recommended as under: 

"The assurances given on the floor of the House being in the nature 
of solemn commitments made by the Government to the House and 
the people at large, should ordinarily be implemented with max-
imum despatch. The commitments continue till they are fulfilled and 
the well established practice to keep alive the assurances pending at 
the time of dissolution of the Lok Sabha must continue as 
heretofore." 

6. The Chairman gave the following resume of the activities of the 
Committee during the last one year. 

(1) The number of sittings held 
(2) The number of reports presented 
(3) The number of oral 

evidence taken 
(4) The number of study tours 

undertaken 
(5) The number of requests for 

dropping of assurances 
considered 

(6) Number of official representatives 
examined by the Chairman in his 
Chamber 

Sixteen 
Eight 
Two 

Three 

Forty Seven 

One 

(7) Number of assurances 8th Lok Sabha 103 
implemented during the tenure 9th Lok Sabha 279 
of the Committee 10th Lok Sabha 1007 

7. The members of the Committee placed. on record their deep 
appreciation for the able and impartial manner in which the Chairman 
(Dr. Laxminarain Pandey, M.P.) conducted the meetings of the Commit-
tee. They expressed their gratitude to the Chairman for having allowed 
every Member to express his views freely. 

8. The Committee also placed on record their appreciation and thanks to 
the officers and staff of the Lok Sabha Secretariat for their hard work and 
valuable assistance rendered by them to facilitate the work of the 
Committee in all matters. 

9. On behalf of the Secretariat Director (Q> thanked the Chairman and 
Members of the Committee for their kind guidance. 

The Committee then adjourned. 



APPENDIX U 
(Vide para 1.4 of the Report) 

Statement showing assurances reviewed 

MinistrylDepartment 

Rural Development 
Space 
Steel 
Surface Transport 
Textiles 
Urban Development 
Welfare 
Water Resources 

SI. Nos. of the 
annexure to the 
Minutes 

1 to 3 and 67 
4 
5 to 19 
20 to 28 
29 to 37 
38 to 58, 68 and 69 
59 to 66, 71, 72 and 73 
70 

Total No. of 
assurances 

4 
1 

15 
9 
9 

23 
11 
1 

73 

N.B.: Out of 70 assurances that were decided to be pursued, assurances 
at SI. Nos. 6, 7, 37, 38, 39, 41 and 51 have been implemented by 
laying statements on the Table of the Lot Sabha on August 19. 
1992. 
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APPENDIX m 
(Vide para 2.S of the Report) 

Statement showing the position of the assurances pending implementation as 
on Augwl 20, 1992 

Lok Sabha 

Seventh Lok Sabha 
(1980-1984) 
Eighth Lok Sabha 
( 1984-1989) 
Ninth Lok Sabha 
(1989-1991) 

Total 

No. of 
Assurances 
culled out 

7231 

9022 

2827 

19080 

No. of No. of 
Assurances Assurances 

implemented! outstanding 
dropped 

7230 1 

887S lIJ7 

2464 363 

18569 Sl1 



APPENDIX IV 
(Vide para 2.5 of the Report) 

Statement showing the position of the assurances of Tenth Lok Sabha 
pending implementation as on August 20, 1992 

Session No. of No. of No. of 
Assurances Assurances Assurances 
culled out implemented! outstanding 

dropped 

First Session, 1991 908 537 371 
Second Session, 1991 620 240 380 
Third Session, 1992 1056 230 826 
Fourth Session, 1992 594 594 

Total 3178 1007 2178 
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